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| Advocate for Respondent(s) M 6 V-
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Notes of the Registry Date Order of the Tribunaf
13.7.00 |present : The Hon'ble Mr S.Biswasm,
Administrative Member.
e ,‘:,J Heard Mr M.Chanda, learned counsel
;,MT“/:{".“;““ )I for the applicant and Mr B.S.Basumatary,
Aeposiicd v1de | learned Addl.C.G.S.C for the respondents.
{PO R Na 27 é/gm Application is admitted. Issue notice
@gw@ L oS R- to the respondents.
‘ List on 16.8.2000 for written state-
‘ment and further order.
Mr Chanda prays for an interim order.
The operation of impugned letters dated
28.6.2000 and 7.7.2000, annexures 6 and 7
shall be kept in abeyance and no recovery
shall be made until further orders.
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I&Z/T 25.9.00 Present : Hon'ble Mr. Justice D.N.Chowdhury,
Vice-Chairman.
‘ ~Heard Mr. M. Chanda, learned counsel for
the applicant and Mr. B.S.Basumatary, learned
" VAR N A“,.. )
/?y9;¢ S G e Addl. C.G.S.C. for the respondents.
Lo _ P ;}Q?pﬁyx 2 /g;: It has been stated by the counsel for the
; . ha parties-  that the applicant has alread
fy"a-/ofée Cond - M/WCA"? /- ; P . PR ’
' provided Special (Duty) Allowance in terms of
72 @V’M? o~vde . CHA - | the Office Memorandum by the Respondents and
/ﬁa/b\LL:D v e o Ao P acoordingly the application has become
> 3 ﬁC»KZQZ P Y ‘ infructuous. Accordingly the application is
‘ ' dismissed as infructuous. -
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‘Tn the Central Administrative Tribunal q
' ~N
...Guwahati Bench at Guwahatie. \e
T

( An application under Section 19 of the Adninistrative
Tribunals Act, 1985 ).

Title of the Case ¢ O.4e6 Noo 0?35//0?6'@/2000

Shri Bichitra Ram Medhi . $§ Applicant
Union of India and others ¢ TRespondentse.
INDEX
Sl. No. Annexure Particulars Page No.
1. - ‘Application 1480
2 - Verification 1D
3, 1 Copy of the appointment =14
letter dte 26.7.89
4. 2 Copy of the office order 1 X
5e % 4 &5 Copies of the Office Memorandum | - 2)
dte 141283, 1.12.88 & 22.7.98. )
6. 6 &7 Copies of the letter dt. 28.6.2000 22723
and 77 020000 .
+ Te 8 Copy of the office memorandum 24 -5
dated 1241.96.
8. 9 Copy of the Hon'ple Tribunal N2
in Qehe '
Filed by
Advocate.
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In the Central Administrative Tribunal

Guwahati Bench at Guwahatbie

Original Application No.ég £§£€_/2000

BETWEEN

1.

. Shri Bichitra Ram Medhi

Son of late Hriday Ram Medhi

Office of the‘Diréctor,

Blectronics test and development Centre,
Ganesh Guri Charali, Ge.Se Road,
Guwahati- 781 006.

- Veraus=~

Union of India,

Through Secretary Government

of India, Ministry of Information-
Technology , 6, CGO Complex,

Lodi Road, Newy Delhi - 110003,

Director General
STC Directorate,

New Delhi - 110049

Director,

EBlectronics Test and Development Centre
ngesh Guri Charali,

GeSe Road,

Guwahati = 781 006



o

4. Section Officer
Government of India
Miniztry of Information and Technology,
STQC, 6 €GO Complex,
New Delhi - 110003,

Petails of Application

1. Particularg of order against vhich thig

application is made.

This application is made against the impugned
letter dated 28.06.2000 and 7.7.2000 yhere by the payment
of SDA is sought to be stopped and recovered and also
pra.ymg_foi a directién upon the respondents to continue
to pay SDA to the applicant interms of Office Memorandum
dated 14.12.83, %;88 and 22.7.98 and also on the basis
of clarification issued under letter dated 20.4.87, 12.1.96

by the Government of India, Ministry of Finance.

2e dJurigdiction of the Tribunale.
The applicant declares that the subject matter

of the application is within the jurisdiction of this

Hon 'ble Tribunal.

30 Limitatione
The applicant #= further declares that the appli-
cation is within the limitation preseribed under Section 21

of the Administrative Tribunals Act, 1985,

Contd. . 03/-

bz Roum Medbac
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4. Facts of the Case.
41 That the applicant is a Citizen of India and

ag such he is entitled to all the rights amd: privileges

and protection as guarantéed by the Constitution of India.

4426 That your applicant obtained Bachelor of Engin-
eering Degree in the year 1988 from a recognised Govt
Ingtitution 9n pursuance to an advertisement for the
/8cientist
post of/Bngineer 8C issued by the issued by the Govte
of India Deptt. of Electronics the applicant applied
f£rom the said post and finally selected for the aforesaid
post in the year 1988. The recruitment of the said post
is being made on All India basis. The applicant is
found giitable and appointed in the post of Scientist =
Bngineer SC in the month of August 1989. Initially
he wvas posgted gg—calcutta in the office of the Electro-
nic Regional Test Ieboratory ( Bast -Calcutta ) « It is
relevent to mention here that the offer of appointment
wvas issied vide letter No. 2(9)89-PA dated 26.7.89, in
the said offer of appointment letter in clause (h) it
is categorically mentioned that the app}icant carries
with it the liability to serve anywherexgé India or
abroad as such the applicant is saddled with all India
Trangfer Idability . He accepted the saié offer of
appointment letter and joined at Calcutta in the month
of August 1989. The applicant belongs to Group o€ ‘A

category of Central Govi. Servicee.

Copy of the offer of appointment lefter

dated 26.7.89 is enclosed as Ammexure =-1.

Qldoha Ram Medde
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4% That your applicant subseduently promoted

to the post of Scientist'& It is relevent to mention
here that the applicant was transferred and posted to
the office of the Director, Electronic Test and Develop-
ment Centre at Guwahati on public interest vide office
order No. 91/12 under letter No. ERTL(E)/Admn«/BFAL.22/
8178(11) dated 22.1.91 « The applicant accordingly
carried out the order and joined at Guwahati in the
month of February 1991.

A copy of the office order No. 91/12 is

annexed as Annexure = 2.

4. That it is stated that the Govt. of India,
Department of Bxpenditure issued office Memorandum
bearing letter No. 20014/3/83/E.1V dated 14.12.83
whereby certain allowances and facilities were granted
to the Civilian Employees of the Central Government
serving in the State and Union Territory of N.B. Region
Special Duty Allowance(in short SDA)wes granted by the
said memorandum at the rate of 25% of basic pay subject
to a ceiling of Rs.400/~ per month an posting any station
in NeE.Re The applicant after hisf posting at Guwahati
the regpondents found him eligible and started paying
SDA since his posting at Guwahati as the applicant is
saddled with All India TPransfer lLiability . The order
of granting SDA were revised from time to time by issuing
OMe dated 1.12.83 and 22.7.98.

Copies of the O.M. dated 14412.83, 1.12.88 and

2247 .98 are enclosed as Annexures— 3, 4 and 5

Bickine Ram Medbc
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4.5, Most surprisingly the Section Officer Govt.
of India Ministry of Technology, New Delhi issued the
impugned letter dated 28.6.2000 gxrimg directing the
Director ETDC, Guwahati to make recovery of the amount
of SDA paid to the applicant interms of para (ii) of
para 7 of the O« dated 12.1.96 ismed by the Ministry
of Finance, Govte of India, subseduently another impugned
letter bearing No. BTDC(GU®)/0600/V01.11/2000 gdated

. Prdionts ad hoysdTioe Cunns
07.07.2000 issued to the applicant by the Aeeounts -
Officer duoting the reference of letter dated 28.6.2000
and 5.7.2000 gtating that the applicant is not entitled
to payment of SDA and the amount already drawn by him
with effect from 20~09-98 to till date is calculated as
Rse 63189/- the same will be recovered from his salary
at the rate of Rs.1000/~ per month commencing ffom August
2000, The impugned orders dated 28.6.2000 ang 7.7.2000
have been issued in total violation of Principles of
Natural Justice as because no notice or show causge
ismed to the applicant before stoppage and recovery of
SDA as sich the said letter dated 28.6.2000 and 7.7.2000

are liable to be set agside and Quashede.

Copy of the letter dated 28.6.2000 and 7.7.2000

are ¢ annexed as annexures- 6 and 7 respectively.

4450 ‘That your applicant begs to state that a mere
reading of the office memorandum Gated 12+1.96 makes it

abundantly clear that the applicant is eligible interms

.0f the conditions laid down in para 3 of the OMe+ dated

i i ha Roum A’w

—— .
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dated 12.1.96 for grant of SDA. The recruitment Zone
promotion Zone and the Cadre in vhich the applicant is
serving is being as all India bamis, moreover he was
posted at Guwahati from outside the NeEe. Region in public

interestes Therefore, the sib~-para 2 of the paragraph 6.7 ¥

=t

s not applicable in the instant case of the applicant,

F- 3

herefore the Hon'ble Tribunal be pleased to declare

ch

hat the OMeo dated 12.1.96 is not applicable in the

e

nstant case of the applicante

Copy of the O«Me dated 12.1.96 is anmexed

as Annexure - 8.

46 "mat in the facts and circumstances stated
above Hon'ole Tribunal be pleased to set aside and quashed
the impugned order 28.6.2000 and 7.7.2000 ang further be
Pleased to declare that the applicant is entitle to

poyment of SDA. In a similar case of SDA, in O.A. No. 36%[99
This Hon'ble Tribunal was pleased %o stay the operation

of the impugned orders.

Copy of the order of Hon'ble Tribunal in

Oelo 3ég/jﬁ is enclosed as Annexure - 9.

4576 This application is made bonafide and for

the ends of justicee.

54 Grounds for relief yith legal Provigionsge
5a1 For that' applicant is saddled with the All

India Transfer ILiability interms of 1+12.83,

1412488 and 22.7.98 as guch he is entitle

to payment of SDa.

0t i Ko Medhd
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5¢20 For that the applicant is eligible for grant
of SDA in terms of classification govern by -
the Govte. of India, Department of Bxpenditure,
Ministry of Finance, New Delhi in paragraph 3

of the said OJMe

5.3. For that the impugned order of stoppage and
recovery dated 28.6.2000 and 7.7.2000 has been
issued in total violation of Principles of

Natural justice.

S5ed o For that the impugned order led to Civil con-
seduences as such the same are liahle to be

set aside and duashed.

6. Details of remedies exhausted.

The applicant states that he has no other
altermnative or other efficacious remedy them to file this
application before this Hon'ble Tribunal for protection

of his wvaluable right.

Te ' Matters not previousgly filed or pending before

any othexr Court.

The applicant further declares that he had not
Previously filed any application, writ petition or suit
regarding the matter in fespect of vhich this application
hags been made, before any Court or any other authority or
any other Bench of the Tribunal nor any such application

writ petition or suit ispending before any of them.

f - kS - - ——]-__ - -
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8. Reliefs sought for 3
8.1, That the Hon'ble Tribunal be pleased to set~-

@ff’, aside and Quash the impugned letter—dated—28+6+99
impugned letter dated 28.6.2000 (Annexure — 4 )
‘:—'__“:—_r““‘.:f?iﬁ

and letter impugned letter dated 7.7.2000

( Ammexure — 7 ).

8.2, That the Hon'ble Tribunal be pleased to declare
that the applicant is entitled to payment of
SDA interms of O.M. dated 14.12.83, 12.1.88,
22.7.88 and also interms of clarification issued

under Odle dated 12.1 0960

83 That the respondentsbe directed to continue
to pay SDA to the applicant interms of O .M.

dated 14012083, 12188 and 22070980

8.4, To pass any other order or orders as deem fit

and propere.

8e5. - Cost of the case.

9. Interim order prayved for @

During the pendency of the case the applicant

prays for the following reliefs.

9.1 That the Hon'ble Tribunal be pleased to stay
the operations of impugned letter dated 28.6.2000
(amexare - { ) and letter dated 772000

( annexure ~7 ).

Rl fam Madtle
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10. ‘ @000 st s eseer et sttt

This application has been filed through advocate.

11. Particulars of I¥P.0.

ie IZO. No. ¢ 2G §T7303

ii. Date of Issue: /X-F— 2077
iii. Igaued from ¢ G.P O« Guyahati.
ive Payable at ¢ GP O e Guyahatie
12. Lisgt of enclosures.

As stated in the Index.

Verifica‘bion 0eos e 010
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I, Shri Bichitra Ram Medhi, son of late
H.R. ledni, Scientist 'C' office of the Director ETDC,
Guwahati applicantlin the above case do here by verify
and declare that the statements made in paragraph
1 to 12 are true to my knowledge and I have not suppressed

any material facte.

I sign this verification today on 12+¢hday of
July*2000 at Guiehati.

Brdita Ram Medls
Signature.
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Qf _
.Government of Iﬁdlgﬁgggg'g Surkdr

cpartment of Electronics/Electroniki Vibhag
STQC Directorate/STQC Mahanideshalaya
C~91, South Extension Part II
New Delhi ~ 110 0#9

. . f . Dated thé-.'ast'l{ Tuly'89
To - ; — e
* sheBionttra. Ram l!edhi A S T(EAST)
VﬁLl.Bigheli e L E R ILé-h |(1 A\ | ’
Post 0ffice ‘vmrdigheli o ¢
| \ %)nts .......... %’“’"'

OFFER OEAPPOINTM};I}_}} SIGRATUT® coe P
Dear Sir/Madan, ' ' | '

I.-am directed to lnform you that on the basis of
interview you had with the Selection.-Committee on g _gng_gth
A pasat = a5 1t has beén decided to. offf '
-$§ . appuggfggi%&és b01entlit/qu1neer # . 8C. " Grade in the scale
of ‘pay of Rs, 220044000 , on the. terms and conditions
set out hereunder:- » .

(a) Your initial pay in the above pay scale w111 be .

Rs, _2200/# . and you will in addition be eligible to draw the
¥ _ “usual allowances admlsSJble under’'the rules and orders.in force
N2 . from time to time,  The initial pay and the grade offered is

Y ng\ based on an evalustion of your qualifications, experience,
' performance in interview; etc, and no claim for higher pay or
higher grade or premature promotion will be entertalned In
T case, however, you are already in Government  Service, your pdy
T ‘ shall be fixed in “ccordﬁnce w1th the normel rules

I

(). You will be on probation  for a period of one year from
the date of your app01ntment, which.may be extended at the
discretiom oftie pompet“"t T Authority. Durlpp the period of
probation; your services will be liable to be terminated
without notice or without assigning any reason therefore, if
your performance is found to be not satisfactory or if the
Government is satisfied that you were ineligible for recruitment
to the post in the first instance itself, You will be entitled
to draw annual increments only after satlsfactory completlon
~of the period of probation, 'You will® not be eligible to draw
1ncrementu for any extended perlod of probﬁtlon..

S r;é‘{r . ;’:" .‘; .',' . . .
(c) After the succnssful completlon of the pe”iod of
probation, you will be treated as a regular temporary Government
Servant and your -services. are liable. to be terminated dt any
time by one month s notice- glven by either sides, namely,
‘the emoloyee -or the avp01nu1ng authorlty, wlthout asslgnlng any

veala g‘d""ﬂ B

P CE
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_ gcceptable to you, you should contact gy,

Rl et

$otiraensea, .

this rule,

operation

-anywhere

reason thereof. The appointing authority, however, reserves
the right for terminating your services forthwith or before th.
expiry of the stipulated period of notice by making payment to !}
you of a sum equivalent to the pay and allowances for ths period
of notice or unexpired portion thereof. - ‘ :

(d) Your appointment is subject to your being fou#d medically
fit for appointment to the post., In case this offfr is

for your medical examINaTion . lmMeE L«ééﬁ?ﬁ@eﬂ Guvt

v -0 Letter, arranging for your medicali,examination dy a

. S el ¥ )
Conlpdtenit, Medical Board, is-enclosed,~-You should bbtain a

provisional certificate of medical :fitiess. from-the Board, which
you shall be neguired to produce before+sjoining yvour dutv in this
DeDa t!ﬂgpt L. ,‘ , o " "“_ : ,__‘.":. ‘ ,' ‘;‘ e P o h

. !
A ST T Al

(&) You will not be entitled to draw any travelling allowance

',fo??jorwingmthe appointment unless you -@re holding substantively

a permanent-appointment under the Central Government or a State
Government or are employed under the Central Goverhment in' a
temporary capacity and hold a declaration of Quasi-Permanency
under the provisicns of Central Civil: Services (Temporary
Service) Rules, 949/19565, '

, . _ . .
(f) 1In eccordance with ‘the orders-in force in regard to the
recruitment to service under the Governnent of India, no person
who has entered into or contracted a marriage with' a person
having @ spouse living or who having a spouse living, has entered
into or contracted mdrriage with .any person, is eligible for an
appointment under the Govermment of Indiafﬁp%ovide@ that the
Government may, if they are.satisfied,. that there.are special
reasons for doing so, exempt ahy person from-the operation of
This offer of appointment.is, therefore, conditional

upon your satisfying the declaration in ANNEXURE to this letter,
alongwith with your acceptance letter. 1f, however, you have

more than one spouse living and desire’to.be exempted  from :
of the above mentioned rule:for any special reason(sy) ;”
you should make a representation in‘#¥his -behalf immediately.
This offer in that case should begﬁ‘eated as cancelled and & -
further communication will be sent’to you.in dug course, if
upon consideration. of your represéentation,it is decided to
offer you the appointment. ' o '

(g) You will also be required to-tzke an oath of allegiance to
the Constitution of India(or make.a solemn affirmation to that
effect) and also 2n oath of secrecy in the prescribed form on

. your appointment,

{n).

The appointment carries with it the liability to serve

in India or abroad, o :

(i) You will be required to join contributory Provident Fund
(CPF) during the period of probation and, on completion of
probation, you will be reguied to opt either- to retain CPF
benéfits or to switch over:to GeneralProvident Fund (GFF) '
and pensionary. benefits. Such option willlhave to'be exercised
within a period of three months of*completion:of probation,

In case, however, you are alreadyfcontributing to GFF, you will
continue to subscribe to GPF only.. 3

2 Lt

. M.‘»_ ~<-<-,;__ )

.c . 'c-Blc L3N ]
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(3) Your appointment will be. further subject to your producing
.the following. documents:«= . 4 :

S Do e T e P

a xg:&; -Dicumentary. evi Tugewdirg;QQtG Qf bxrth nationality,
3 ibe : 'ﬁgw;ﬁh EC) OUC i, C7 1S5000eV 10US, eXPATLENCE, etc,

aa R
i) ca me pocr.of bﬁhcduled Caste
Lllﬂ @ uxusnrv1oemenrg©r (iii) a

dchmenL Ty CVldean ‘{1 support

(3) A certificate rovurdlng your releasge from your present
employer after re signing from the present job (in case
you are-employed now in service otaer than Government

,,Sbrv1co;, The Department of ule”tron«vs do not permit

Llthelir enplovens to hold a lien in service with any semi-

“Governmeh+VrubLLCYPr1Vch Organisation.

(4) Comrunication in wrltlnv whether you have applied for any
prOlﬁupsnv or A scholorsnlp/fellow hip alsewhere or
appeared Jor 2 competluLvu eyamination for admission to

“service .and if go, your undertaking to withdraw all
%Jcn dppJJCuilonE'ihdeLG*blV, copies. ofy.8uch correspond-

sience: brdng, endorsed. to, ,Deuar mmnt for record.
“‘any\post or
ie prior
om *he*oomprtent authorit
-3
i I nt: . ' qre alrbadykunder obligation
Tto P“Vu 5 Contisl Coverrment Depﬂrt et/ OrgH HLsatlon/Stdb
Goverpﬂent/~uﬂliv Authority., If so, you. should produce &

i Ll rOBTEY PrQ“"crrbﬁflcate from the authorities concernod
to your accepting.this offer of uopOJnfment

(L) You shall be governed by the terms and conditions of service,
under the relevant rules and orders in iorcn in the Department

Qofh,le |’ronu*s from time to time.

!

dowT ey,

2. If this offer of app01ntment is acceptable to yocu on the
aforesaid terms and conditions, you are reguested to
communicate your acceptance in writing on or before 21 8.8
(in the enclosed Lorn) "If you accept this offer of

appointment, you should report for duty at ERTL ~EB&“) lcutte

1mm;ulaueLV and in dHV Gk ﬂ“t Tater than BeJel9
44l 0 ~ ing dJy after satlsjylnw the
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By

3, If you fail to convey your acceptance of this offer or

after acceptance if you fail to report for duty by the
date mentioned above, this offer will be autcmetically
treatzd as cancelled, and you will not therefore be

1e

considered for appointment on the result of the above
interview, ‘

‘Yours ithfully,

| (L. M. MEHTA) |
DEPUTY SECRETARY TO THE GOVERNMENT OF INDIA

‘TELE:
6463637
Zncl: 1. Letter of Acceptance
2. Declaration regarding Marital status
%, Copy of letter‘addnéssedutémcémpﬁtﬁﬁt-Médical
_ Authority. T

~Copy: F r‘Persoﬁai'Filé aléngﬁifhféﬁﬁiicatibn“ton

_BD@ﬁdmn.) ERTL (Easﬁ)‘PEI Terapolla Road, Celcutta,
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¢ GOVT. OF INDIA - :
- DEPARTMENT OF ELECTRONICS . |
< <> folECTRONIcs REGIONAL TEST LABORATORY(EAST) -
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OFFICE ORDER NO. 91/12_

RECICE

N

er.
20 Lt

~ Consequent upon his transfer to ETDC, Gauhati, vide
STQC, DOE No. 10(4)/90-P4. dt..20.12,90, Sri B.R. Medhi,
Scientist/Engr 'SC' of this Labor tory is relieved of his
duties from. the post of 801ent1st7Engr 'SC' in this. Lab.
weeefe 3141091 (A/N) and is directed to report for. duties
. to Dlrector, ETDC, Gauhati accordlngly..'

- wpamier i,

A i e enilisrw a e s

TA/DA/other entltlements and Joining tlme as' per rules
.are adm1351ble to him.

; I' | léwl .

(BM., Bhattacharyya)
Dy. Director (Admn.)

No. ERTL(E)/Admn./EF/M 22/<1+rL}\ Dt. 221491

Copy for 1nformdtlon to ¢

1. Director General STQC Dte., New Delh1~110049.~.
=2 Director, ETDC, Gauhati. S
3+ . Pay & Acctts. Officer, DOE, New Delh1-110003~

Ls She B.R. Nedhl, Scientist/Engr 'SC' - He'is requested to submlt
. ' ~*no'dues certificate! from -

all concerned.
-5+ Accounts SectlonﬁLocal) - to issue L.P.C. :

i G

. weT

6. Admne. (Est/ - to forward SeB. duly completed. .
7+ Personal file.of Sh. BiR.. Medhl, Sc1entlst/Engr"SC‘
8o ‘Computer Section.

9. Office Order file ‘ ,
10, Caretaker-cum-Securlty Superv1sor..-
11« Head Tech. Ving

S
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Qovornment of India
Miniatry of Finange
+ Department of Bupenditure

7

New Dalhi, the 14th Dec '8

OFFICE MBMORARLDM

dub ¢ Alyowances and fnciditics for civilian employeos
©f the Central Government gsexving in the Stxztes
and Union Territories of North “asters Region w
improvements thezreof, -

. The need for attradting and retsining the services
of cempetent officers for service in the North Bsstern
Region cdmmxiﬁin@ the s&é&@& @E'ﬁs@am, Heghalaya, Manipur,
tagaland, and Mizorawm hans been engsging the aht@nti@q of
t e Governmens foxr eométings fhe Government had appointed
a comnittee under the Chalrmanahip of Secretsry, Department
of Personnel snd Administrativo Raforme, to review the
exinting allowasnces and facilitions admiseille to the
varicus gategories of Civillan Control G@vernmane employeas
serving in this region and‘ﬁc,aqu@at auitable 1mprﬁ#mman&a.
The rocormendations of the C@ﬂmiﬁ@%e have been corefully
conzidered by the Governmant and the Prosident ds now
Fleazad to decide sg follows gw

1) Zenuze of rosting/dsputstion.

}\}’;’%E{MKJ{KKHMKXTN

14) Helohtage for _Cenvral deputstion/training ebroad
ang_gpecial mantion in eonfidentinl Repords.

RXZEEHREXNXRRY R ®

iif)

Ypecial (uty) Allowance

Centrsl Government ecivilian anployees who have
8ll India tranafor liability wil) he granted a Opeedal (Duty)
Allowancs at the rate of 25% of bagdec pay mubjecﬁlﬁo &
celling Q£1&040Q/“ per month on paaﬁ&ng te any station in
the Herth fastern Reglion. Buch of those employees whe
exempted from payment of Income Tox w£L1. however, not he

Contde o »
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?)

eligible for this Sepeial (Duty) Allowance, Specloel (tuty)
Allowance will be in addition to any gpecial pay and the

ﬂ@putatian duty sllowance alrecdy hoing erWn subject to |

the aondition thet the total cﬁ auch fpecdal (Duty)

Adllovence will not excesd g, 400/~ pom, Specisl Ailawanea
like Bpecdal G@ﬁpénaataxy (&eﬁata L@eality) Allnwancem

| Conntru@eion Allowance sna Project Azlowanra will De drawn

separately,
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Annexure-z(axtxact) SR
B 1 N ;-7 i
F.No, 20014/16/86/E.IV/E.II (D) o Af;iw
OVt. of India, Minfatyy of Finance, ST
Dopartment of Expenditure ) "1“M;
Y
Hew Delhi the 4 Dec 1988 —

OFrice CEMOP ANy

BRI W

Subject ¢ Inprovement g and facilitiaé for Civilian Bmployeas
‘ of tte Central‘Govt. ferving in the States of ..
North Castern Region, Andaman Nicobar ang Lakahndcq

ha Uncersignod 1a dMrcctad to tefer to thig
Ministry's DM, tio, 20014/3/83—3.IV dited 14th Dece
and 30th tarch, 194 on t¢he nubjoct mantionng 2ho'a anq to
gay thit the QUTotion of makq, 1 o
tha allowoncnag ona frellittng to Ce

On cempriaing the States of -
agalana, Tripura, Arunachal

N e#ngaging the Attention of the
Government Accordin;ly the I'req
4

as £0llo .5

1) XX ¥ x x xx
1) x x5 X X x% x

114) éu@eé;a.l.imaz;l}.lg'_-:mco.

The Central u'ovt. Cilvilian “Mployang who have ALy Ihdig
Trannfar Liabatge, L1 My GRmtod Special (Luty) Allowanco;
L at they rate of 12% of bugie Loy

Per month on rFosting to Y station in the N¢ stern
" Region, 8pecial (Dnty) Alouance Vi1l be {n fa
special oy ancd/or ¢eputatien (Auty) allos:
dratn dubjoct to the conditian thzt th
allowanca »ill not niceed e, 1000/~ |,
like srecial comgnnuoto:y (temotg locality)
‘cnctructiﬂn Allowance ang Froject
sepdrntmlye

The Centra) Ceve, Civilign employara whe are memberg
of Schaduleq Trires ana 3 X5 |

ALe otherwyigg eligibla for the grant
of specia] (Mty) Mllowarca under th

from Paymeznt of Incenme-Tas “hAer ¢+
also drau Specing Lty A1llo-

is para »pa are exemptaq
RO Incemevrgy Nct wil)
vanca,

X X7 x X

XX):)C)’.)’.J:X XXX

S9/= 2lleogivle

mbar,1993

Ldent 43 noy Plraszed to decida
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Governiment of India _
Minlstty of Financo o
) Department of Expenditure

)
3’["\-!8.1()0&5 or l‘lfOInat"on o - ; ’Z}ﬂ/tﬂ <
lﬂecesut\\_“;\ac"‘on. f F. NG. 11(2)/97 EII(B) %fmgelﬁm o= - .

NVi¥) i S '
(AUDlT RNLES _ New Delhi, Dated July 22, 1958.
© OFFICE MEMORANDUM I

E. St ]

Sub ]oct Allowances and Spccra) chmhes for Civilian Employces of the Cenlral Govcrnmen! serwng in !he States

and Union Territories of the North-Eastern Region and in the Anidaman & Nicobar and Lakshadweep Groups
of lslands — 'Recommendations o/*lhe Fifth Central Pay Commissioh.
ot

Wslh a view lo allracling and relaining compelent ofhcers for scwuce in the North-Eastern Region, comprising 5
the terrilories of Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland and Tripura, orders were
issued in this. Ministry's O.M. No 20014/3/83-E.1V dated December 14, 1983 exlending cerlain allowances and
other facilities to the Civilian Cenral Government.employees serving in this region. In terms of paragmph 2 thereol,
these orders olher than those contained in paragraph 1(iv) ibid. were also to apply mulalis mutandis 1o the Civilian

+ Cenlral

Government employees posled o the Andaman & Nicobar Islands. These were further extended to the

Cenlral Government employees posled lo the Lakshadweep Islands in this Ministry's O.M. of even number daled
March 30, 1984. The allowances and facilities were further liberalised in this Ministry's O.M. No 120014/16/86/E.1V/
E.II(B) daled Deceinber 1, 1968 and were also extended 1o the Cenlral Govormncnl nmployccq poslcd to the Noith

.Fastern Council when slationed i m the North-Eastern Region.

o in lhi.

i

The Filth Central Pay Commlssuon have made cerlain recommendalions suggesling luither imp:ovemems

allowances and lacilities admissible lo the Central Government employees, including Olficers of the All India

Services, posted in the North- Easlern Region. They have furlher reconunended that these mayj'\lso be extended lo
the Central Government' employees, including Officers of the All India Services, posled in Bikkim. The

recommendalions of the Commission have been considered by lhe Government and the Preoldnnl is now pleased -
lp decide as follows

m

(ii) -

(iid)

Tonure of Poslung!Deputann ' ' g !

The provisions in regard to JbZ:nure of posllng/depulahon conlamed in this Mnmlry s O.M. No ?0014/3/83

E.IV dated December 14, 1983, tead-with O.M. No. 20014/16/80 E.IVIE.I(B) dalcd !)occmbcr 1, 1988,
shall conllnue 10 be apphcable :

P
!» N . 3 ¥

‘. ¥ H a ¢
e At . :

Welghlage for Central Deput'monsfrrammg Abrond and Specual Mention’in: Conhdenllal Records * ' "1,

The provisions conlamed in this Ministry's O.M. No. 2001/:/’3/33 E.IV daled December M 1983, read wnlhO M.

No. 20014/16/86-E. IV/E II(B) dated December 1, 1988 shall continue lo be applscable ¢

! )“ o

Special [Duly]Allowance ; "ff' '|

. Central Governmenit Civilian employces, havmg an "All Indn 1 Tmmfcr Llnbﬂuly and postcd to the sgccmed
Terrilories in 1he Norih-Easlern I‘(oqlmﬁwﬁﬂ De granled the Special 1Uu|y]/\llowancn al the rate of 12.5 per

_cenl of their basic pay as prescribed in in this Minis stry's O.M: No. 20014/16/86-E.IV/E 1I(B) Jaled December 1,

1988 Bul without any ceiling on ils quanturm, n ollier words, the ceiling of Rs 1,000 per ‘monih currently in -
orce shalino ong'er be applicable anc

* Special Pay/Deput'mon (Duty)AIlownnce ﬂany will ot excocd s 1,000:per montlishall also be dispensed -

with. Other termis and conditions governing the grant of his Allowance shall, howffver conlmue lo be .~

applicable.

.

In terms of the orders contained in this Ministry’s O.M. No. 20022/2/88-E.11(B) dé!ed Mny 24,1989, Cenlral |
Government Civilian employees having an "All India Transler Liability” and posied to serve in the Andainan
& Nicobar and Lakshadweep Groups of Islands ate presently entitled lo an Island Special Allowance al

he condition that the aggregate of the Specmi [Duty] Allowance plus . -

i -

(

HER

¢
[
e

. ’

varying rates in lieu of the Special [Duty} Allowance '1dm|ssnble in the North-Easlern Region. This Allowance . -

shall conlinue lo be admissible o the specified calegory of Central Government émployees at the same
rates as prescribed for the dillerent specified areas inthe O.M. dated May 24, 1989, bul without any ceiling -
onits quanturn. This Allowance shall also henceforlh be tetimed as Island Special (Buty) Allowance. Separate

orders inregard te this Allowance have bccn issued in this anshy s O.M. No 1?(1)!98 C Il(B) dated July
17,1998, >

‘A
Allention is also mvnod in this connnchon to the clatilicaloty otdets cm\lmnod in this Ministry's O.M. No.

11(3)/95 ENBYaaledJanuary 12, 1996, whach simll continue fo Do “apphicibla il gty liVingpoci ol iha
Central Governmenl nl employees “posled 1o seive in ﬂ\o Noulh Easiem fegion bul ﬁl"o to those posled io

serve in ihe And’mmﬂl Nicobaraid Lakshagwaai Tioups ol lslnnd.;

‘. t ., . é’
! ) 13
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(Vii)Leave Travel Concessidn >

f i ;

(lv) ‘Special Compensatory Allowances

- the North East and Calculta and vice versa; between Port Blmr»ln

! o . i

Orders in regard 1o revision of the rales of various Special Compcmalory Allowances, such as Reinole
Localily Allowance, Bad Climale Allowance, Tribal Area Allowance, Composile Hill Compens alory, Allowance,
elc., which are location-specilic, have eilher been’ separalely issued or are under issue based on the
Government decisions on the recommendations of the Fifth Central Pay Commissfon relating lo these
allowances. These orders shall apply to the eligible Central Governiment employees posted in the specified
localities in the North- Easlern Region, Andaman & Nicobar Islands and Lakshadweep Islands, depending
on the area(s) of their poslmg and subject lo the observance of the lerms and condilions specified therein.
Such of those. employees who are enlitled 1o the Special [Duly] Allowance or the Island [Special Duty]

Allowance shall also be enlilled, in addition, lo the Special Compensalory Allowancé(s) as admnssuble to
thém in terms ‘of these séparale orders. '

Cenlral Government employees entilled to Specual Compensalory Allowances separale ordetsin respecl of
which are yet lo be‘issuell, wiil continue to draw such allowances at the exisling rates with reference to the
‘notional’ pay vhich they would have drawn'in the applicable pre-revised scales of pay bul for the introduclion
of the corresponding revised scales lili the revised orders are issued on the basis of the recommendations ol
the Fifth Cential Pay Commbsnon and the Goven]menl decisions thereon. i ' ‘

Travelling Allowance on ) First Appointment . ! - ' J

The exisling concessions as provided in this Ministiy's O.M. No. 2001 4/3/83-E.1V daled.December 14, 1983 .

and lurther liberalised in O M. No. 20014/16/86-E:IV/E. ll(B) d')lod ‘December 1, 19088, S shall conlinue to be
applncable ' l

.-‘

:
i

i) Travelllng Allowance lolJourneys onTransfer; Road Mlleage lor Transporlatlonc'zlPersonalEllecls

on Transfer; Jommg Time with Leave

The exisling provisions as contained in this Ministry's O.M. No. 20_014/3/83-E.IV dated December 14,1983
shall conlinue lo be applnTabIe. '

o

Interms of the exisling provisions as contained in this Ministry's O.M. No. 2001 A13/83- E 1V dated December
14,1983, the lollowmg opllons are available to a governmenl servant who leaves his family behind al the old

headquarters or another selecled place of res«dence and who has not availed of ransler lravollmg allowance

for the family : ; ) . i

(a) the government’ servanl can avall of the le"xve lravel concessuon for |ourncy'lo the Home Town once in
a block period ol two years under the normal Leave Travel Concessmn Rules;

OR - ‘ '

“(b) in lieu thereol, lhe govemmenl servant can avail of the facility lor himseli/hersell to lravel once a year

. from the station ol posling lo the Home Town or the place where the lamily is resxdnlg and for the family
{reslricted only lo the spouse and lwo dependent children of age up lo 18 years in fespect of sons and

up lo 24 years in respect of daughlers] alsolo lravel once a year to visil lhe governmenl servant at the
station of poslmg

These special provnsuons shall conlinue 10 be applicable. N S ! .

In addition, Central Governmenl employees and their farnilies po<led in theso territories ‘shall bo entitled to
avail of the Leave Travel Concession, in emergencies, on two addilional occasions during their entire service
career. This shall be le!mcd as "Emergency Passage Concession” and is intended 1o enable the Central
Government employees and/or their familios (spouse ang two dcpendenl children] to travel either to the
home town or the slalion of posling in an emergency. This shall be over and above the riormal enlitlements
of the employees interms of the O.M. dated December 14, 1983, and the two additional passages under the

Emergency Passage Concession shall be availed of by lhe enmled mode and class ol lravel as admissible
under the normal Leave Travel Concession Rules.

Further, in modllucauon of the orders contained in this Mlmslry s O M No. 20014/16/86 E.IVIEN(B) dated.
December 1, 19881Ollacers d(awmg pay of Rs 13,500 and above and their families, i.e. spouse and two
dopoendent children {up 10 18 years in respect of sons and up\lo 24 &ars in respect of daughters) will be
permillod to travel by air on Leave Traval Concassion belwean Agmlnln//\w.\Wl/lmpl\.nl/Luhban/S:Ich'lr in

:Andaman & Nlcobar Islands and
Calcutta’'Madras and vito versa; and batweon Kav-nm!l in lhe Lﬂksln weep Islands '\pd Cochin and vice
varsa, K .




v
Ve
{
D/ M
!/
!
i
]
i
|
! !
H
[ )
; !
; I
i
i
|
i
!
i {
§
cd
e |
!
]
{
BN
| |
S
|

(i)

i Py g% ANMM~5.CW\
| ' " 'W '
pee : o3 I D

Children Edu#ation Allowance and Hostel Subsidy - - ' 1{
he exisling provisions as contained in this Ministry’s O'M. No. 20014/3/83-E.1V daled December 14, 1983
“shall continun to ba applicnbla, Tha tatas of Childian Eduention Allownoee nnd FHontol Subaley having bann
“revised in lhe Depaitiment of Personnel & Training O.M. No. 21017/1/97-Eslt.(Allowances) dated June 12, o
1998, the Allowance and Subsidy shall ba payable at the tovised monthly rtes of Ns 100 and Rs 300
 respeclively per]'ch‘i d, : o | :
(ix) Retention of Government Accommodation at the Last Station of Posting"
. The facility of retention of Government accommodation al the last slation of posling by Ihe Cenlral Government
employees posted to the specilied letritories and whose farmilies conlinue lo stay at' thal _slalion is available
~ interms of lhe orders contained in the erstwhile Ministry of Works & Mousing O.M. No. 12035/24/77-Vol. VI
dated February 12, 1984, as amended from lime lo lime. This facility shall continde to be available to the
- eligible Cenlral Government employees posted in the Morth-Eastern Region, Andaman & Nicobar Islands
and Lakshadweep Islands. In partial modification of these orders, Licence Fee for the accommodalion so
relained will be recovérable al the applicable normal rates in cases where [he accomtnodation is below the
type lo which the employee is entilled to and at one and a hall limes the applicabla normal rates in cases
~where the entilled type of accommodalion has been retained. The facilily of retention of Government
* accommodation at the last station ol posling \\?ill also be admissible for a period of three years beyond the
* normal permissible period for retention of Goverriment accomimodation prescribed in the Rules.

[}
: I : _ .
¢ (x) House Rent Allowance (or Employees In Occupation of Hired Privato Accomipodation

. The orders contained in this Minisiry’s O.M. No. 11016/1/E.11(B3)/84 dated March 29; 1984, and extended in
. this Ministry's Q.M. No. 20014/16/86-E.1V/E.1I(B) daled December 1, 1988, shall conlinue 1o be applicable.

(xi) Retention of Telephone Fac'ilil'y at the Last Station of Posting '

~As provided in this Min:islry's O.M. No. 20014/16/86- E.IV/E.II(0) dated December 1, 1988, Cenlral Government
t employees who are eligible {or residential lelephones may be permitted 1o retain their residential telephone
. allheir last station of Qosting, provided the rental and all other charges are paid by the concerned employees

. lhemeselves. | i
(xii)Modical Facilities | " : b

L)

i Families and lhe eligible dependanis of Central Government employees who stay, behind al the previous
:_ slations of posting on the employees being posted 1o the spocilied tenritories shall conltinue 1o be eligible to
" avail ol CGHS facilities at stations where such facililies are available. Delailed orders in this regard will be
: issued by lhe Minis‘(r)% of Heallh & Family Wellare. : S

3.. The President isl' also pleased to decide thal these orders, in so far as they telale to {he Central Government

employees posled.in the North-Eastern Region, shall also be applicable mutatis mutandis 1o the Civilian Central
Government employees:, including Officers of the All India Services, posted lo Sikkim. -

4. These orders will lake elfect from August 1, 1997, ' !

. |
0

[} .
5. Insolaras persons serving in the Indian Audit and Accounts DeparliMgi#are concerned, these orders issue

aller consultation wilh H‘le Comptroller and Audilor General of India.

- 6. Hindi version will follow. N> 7 ! Q
.;Vv-‘/-/ o R ,‘} ,
N K & .
A Lex ENE / ~ e /'
o , 2. oty %9
| S ( N.SUNDER RAJAN )
- Joint Secrelary to the Government of India

To

All Ministries/Department of the Govérnmehl of India [As per standard Distribulion List]
Copy [wilh usual numberi'of spare copies] forwarded to C&AG, UPSC, elc. [As per standard Endorsement List]

Copy also forwarded lo Cl\ief Secrelary, Andaman & Nicobar Islands and Adninistralor, Lakshadweap.

~ .
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- I ' Pawmam Tele. o +91 (11) 436475
HIAHIETOT T TAT U S0 +91 (11) 4364767

_ Fax : +91 (11) 4363083
6, isiielr wimead, 7% fRei-110003 -

GOVERNMENT OF INDIA ‘
" MINISTRY OF INFORMATION TECHNOLOGY e
STANDARDISATION, TESTING & QUALITY CERTIFICATION DIRECTORATE

- 4

[5
v

E-mail : Stqchq@Xm.doe.ernet.in : AR ng&\'
ELECTRONICS ' NIKETAN ‘ e DA\
‘ “‘COMPLEX, NEW DELHI-110003 :
8(1)2000-pA. & CCOTCOM , 28.06.2000
g&T/No : : | fRAm@/Dated.......ooeeen
To
he Director,
(. ETDC, Guwahati.
() . s

Sub : Notice for Starred

' Question Dy. No.005378 dated 18.04.2000 for Special Duty
Allowance (SDA).

Sir,

I am directed to refer to your letter No. ETDC(GUW)/0600/2000 dated 23.05.2000 on
the subject cited above and to forward herewith a copy of each D.O. No. 11(28)/97-E.II(B) dated

....... ?and O.M. No.11(3)/95-E.II(B) dated 12.01.96 of Ministry of Finance regarding Special -

Dl;ty Allowance to Civilian Employees.

2. The amount paid to Shri B.R. Medhi, Scientist .‘B’ may be recovered as per' the

instructions contained in sub para (ii) of para 7 of the above O.M. dated 12.01.96 and send the
information regarding details of amount and installments in which amount is to be recovered.

N 4
4

This issues with the approval of Compet”efxf Authority.

dQ Yours fithfully,

g7

W (R. SOREXG)

Section Officer

N A
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JGOVERNMENT OF INDIA DEPARTMENT OF ELECTRONICS ¢, (g361) hpede
TEEHIRT, TARY TE Toran wAwiee e
Standardisation sTesting and Quality Certification Directorate
; R Taw au e &=
ELECTRONICS TEST & DEVELOPMENT CENTRE
T wreTe, R, S T, U, TERRY - Wy 0ok,

Ganeshguri Chariali, Dispur, G. S. Road, Guwahati - 781 006

#% Rof. No ELDC(GUW)/0600/ Vol .1I/2000 faaiE Dt o 797ETY

To

Shri B.R.Medhi

Scientist’C”

Electronics Test & Development Centre
Ganeshguni Chariali

Guwahati: 781 006

Sub: Notice for starred question Dy.No.0053 dt. 18-04-2000 for Special Duty
Allowance.

Sir,

As directed by the Competent Authority vide STQC HQr’s letter No. 8(1)/2000-PA
Dt. 28-06-2000 & No. 8(I)/2000-PA dt. 05-07-2000 on the above mentioned subject, you
are not entitled to payment of Special Duty Allowance. The special duty allowance drawn
by you from 20-09-94 to till date is calculated as Rs.63,189/- (Rupees sixty three
thousand one hundred & eighty nine) only, the same will be recovered from you salary
@Rs.1,000/- P.M. commencing from August, 2000. This is for your kind information.

Yours faithfully

- (A.DUTTA)
Admn-Cum-Accéounts Officer

Copy to: -

1. The Director General, STQC Birectorate, Ministry of Information Technology, Nejw
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them éven. though .they were not_eligible. for"the grant of
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Aumxnlstratlve Trlbunal were 1mplemented. Meanwhlle,. a
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..Supreme Court by'some Mlﬂlot 'es/Departments against the
Orde”s of’ the CAT. : e
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( See Rule 42)

/ in The Central ‘Administrative Tnbunal

GUWAHATI BENCH 1 GUWAHAT[

ORDER SHEET

APPLICATION NO. C?/G / 79 OF 199

Apphcant(s) & Lf(‘«/t/(d ,/\_ MC MJL M, - g

1o

Rcspondem(s) L&/\Ao”\/ g ,}\O(AQ/ Mﬂ'fﬁﬁ.

U, M. Qhanrd®,
Advocate for Apphcant(s) /LK/ Z f&ﬁ@ /i /.

,LAM
M's. N ('\OONM"" M § o/u

Advocate for Respondent(s) c C . S.L

-‘/’ -

Notcé of the Registry Date o Order of the Tribunal

117.11.99 present t Hon'ble Mr Justice D.N.Baruah,
vice-Chairman and

Hon'ble Mr G.L.Sanglyine,
Administrative Member.

T Heard Mr J.L.Sarkar,learned counsel

;Q‘, Y

,"“”‘..f/ a7 -1:\ for the applicants and Mr B.S.Basumatary,
8 o . :

i o . learned Addl.C.G.S.C for the respondents.
-"_. -

Eleven applicants have filed this
application jointly with a prayer to

allow them to join in this single appli-
cation under the provisions of Rule 4(5)
(a) of the Central Administrative Tri- '
bunal (procedure) Rules 1987.
perused the application. Application

is admitted. Issue notice on the respon-
dents by registered post. Written state-
ment within four weeks. '

List on 20.12.99 for written state-
N ment and further orders.

Mr Sarkar- pra)}é for an interim order.

ccntd. .
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Notes of the Registry.
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Mr Basumatagy submitd thaq
1notruﬁtion. ;ssue notice’
dents to sﬁow cause as to

rim oxder as prayed for-sh

ﬁe has no
on the -respon-
why the inte- |
all not: be

List on 20.12.99 for £i

ling reply to

the show cause and further orders. In

the meantime the OpEEaéiOL of office

Memorandum NO.A-4 6011/3/94 -0.M.(VOl.III)
dated 1.11.1999 énnnexurenso and No.l
(76 )ACCTTS/ASM/99 dated Srll .1999,
(Annexure-9){ahayh_ge.KéQph;p:gbeYance

until.further orders.
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